
Writtt" Answer, 

(d) the achievement made? 

THS'MINISTER OFesTATE IN THE 
MIN1STk Y OF SCIENCE AND TECHNO .. 
LOGY AND MINISTER OF STATE IN -
THE DEPARTMBNTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SBRI K.R. 
NA~AYANAN) : (8) and (b). There is 
QO proposal to set ·up a separate autonomous 
corporation or commission to band Ie com-
mercial exploitation of ocean ealth. ' 

: •. (c) and (d). ' Oil and Natural -Gas 
Commission are eogaged in exploiting 

I . hydrocarbons including oil aDd gas from 
tbe ofJsb~re areas. Exploitation of marine 
fisb,cries is being done by various State 
Fisheries Corporations aDd private agencie • 
10 the near and a ifsho,re areas, placer 
deposits are beiDg exploited by the Indian ',· 
Rare Eartbs Ltd. III ~he deep s~bed area, 
polymetallic nodules have been identified, 
and res~a~cb aod ' development work on the 
extraction of metals like manganese, copper. 
nickel aad cobalt from the~ nodule~ is in 
progress • . 

(Tranl/atlon! 

Jacome. Tax Raids 

SHRI MOOL 'CHANO"DAGA : 
SaRI D1LEEP SINGH 
BHURIA: . 

Will the Minister of ,FINANCE be 
pleased to 'state: . 

. (~) month-wise details of the total · 
number of raids conducted durioS '198'6 in 
connection with In~ome Tax and Black 
money and the total net. revenue ' earned by 
tbe OoverD~eDt as a result tbereof; 
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JANARDHANA POOJAR Y) : (a) Tbo 
Income Tax ·Department pODducted 
in tbo year 1986 as under : 

I 

January 

March 

April · 
May 

·Juno 

Juiy 

August 

, September 

October 

November 

'December 

Approx. value 
of PrJma-
facie unacco-
un ted assets 

seized 

· 1986 

643.81 

666.78 

480.42 

291:99 
379.80 

269.43 

420.34 

714.19 

(b) The num.ber of prosecutions 
-launched .1)y tbe Income Tax Department 
~uriDg the period . 1.1,86 to 31.12.86 is 
4411 and out of th'e8e no 'case bas been ' 
di missed courts. 

(c) Final rewar.d depends on the gain 
t.o rc'venu~ ascertained afier all assessment 
and .appellate 'proceedings a~e .finalised ' and· 
const;queotial extra. taxes. are collected., 

(b)' tbo Dumber 'of persons against 
wbom prosecutions have been launched and 
the number of tbe cases sd .. pendiog decj. 
sian aDd tbe Dumber of tb~' cases proved 
false; and 

. At present statutory . time limit for com- ' 
, plehon of assessments is two years I from ' 

tbe end of the televant . a se~smeJlt 

(c) the amount of reward· Biven Co the 
persoDs who conducted . r.i4s · and to hI-
formers , 

THB MINISTER . OF STATE IN THE 
MINISTRY OF ,FINANCB (SHRI 

order. ' 

388. S'HRI MOOL CHAND DAGA:. 
Will the PRIMB MINISTER be pleased to 
state: 




